
Air Customs Vs. Greeshm Sharma
File No. VIII (AP) 10/P & 1/2410-C/Arrival/2019/7355
Customs Vs. 
27.07.2020

Present: Accused and surety in person.

Verification report received. Perused.

The address of the surety has been successfully verified.

Accordingly, bail bonds are accepted. FDR for Rs. 1,00,000/- filed on behalf 

of surety is retained.

Accordingly, the condition imposed on the acceptance of bail bonds vide 

order dated 22.07.2020 is lifted.

Present matter stands disposed of.

Copy of this order be sent to court concerned for necessary information, jail 

superintendent for compliance and be uploaded on District Court website as per rules.

Copy of order be given dasti, as prayed.

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

27.07.2020



FIR No.292/19
State vs Nasar Sayah
u/s 420/392/411/471/474/34 IPC
P.S. Delhi Cantt

Present: Sh. Dinesh Prasad Pandey, Ld. Counsel for accused along with Surety 
Avinash Kumar.

Bail bonds and surety bonds have been furnished in compliance of order 

dated 30.06.2020 of Ld. Duty MM. 

Original  FDR No.  255490  in  the  name  of  the  surety  for  a  sum of  Rs. 

28,000/- has been furnished today. Ld. Counsel for accused has stated that towards the 

balance amount of Rs. 2000/-, the surety has placed on record his current salary slip as 

proof of liquidity. 

Heard. 

Bail bonds are accepted. FDR no. 255490 retained.

This order be treated as release warrants.

Copy be also sent to Jail Superintendent for necessary information through 

all modes and be uploaded on the District Court Website as per rules.

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

27.07.2020



FIR No. 00347/2020
State vs Kanhiya 
u/s 379/411 IPC
P.S.Vasant Kunj South

27.07.2020

Present: Counsel for the accused along with surety.

Bail  bonds  furnished in  accordance  with  order  dated  22.07.2020 by Ld. 

Duty MM, PHC/ND. Copy of RC along with address proof of the surety filed. Bail bonds 

stand accepted.

This order be treated as release warrants.

Copy be also sent to Jail Superintendent for necessary information through 

all modes and be uploaded on the District Court Website as per rules.

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

27.07.2020



FIR No. 349/2020
State vs Kanhiya, S/o Rakesh 
u/s 380/411 IPC
P.S.Vasant Kunj South

27.07.2020

Present: Counsel for the accused along with surety.

Bail  bonds  furnished in  accordance  with  order  dated  24.07.2020 by Ld. 

Duty MM, PHC/ND. Copy of RC along with address proof of the surety filed. Bail bonds 

stand accepted.

This order be treated as release warrants.

Copy be also sent to Jail Superintendent for necessary information through 

all modes and be uploaded on the District Court Website as per rules.

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

27.07.2020



FIR No. 156/20
State vs Dipak Govindbhai Chaudhari
u/s 419/420/468/471 IPC
P.S. IGI Airport

27.07.2020

Present: None for the State.
Sh. Ld. Counsel for accused/applicant.

This is application u/s 437 of Cr.PC seeking  grant of bail to accused Dipak 

Govindbhai  Chaudhari,  S/o  Govindbhai  Chaudhari  who  is  presently  in  judicial 

custody,  on the ground that he has already assisted in the investigation and that no fruitful 

purpose will be served by keeping the applicant in jail during the present pandemic. 

Reply to this application has been received on behalf of the IO. The present 

application has been opposed to by Ld. APP on the grounds that the accused might jump 

bail, as he has no permanent address in Delhi and may commit the offence again.

Heard. Perused. Considered the arguments on both sides.

Keeping in mind the facts and circumstances in the present matter, accused 

is admitted to bail upon furnishing of personal and surety bond in the sum of Rs. 50,000/-. 

The accused is  further  directed  to  comply  with  the  directions  of  the  IO regarding the 

present investigation.

Bail bonds along with surety in the sum of Rs. 50,000/- has been furnished. 

FDR no. 000740033 for an amount of Rs. 50,000/- has been received and is retained. Bail 

bonds stand accepted. This order be treated as release warrant.

Accordingly, the present application stands disposed of. 

Copy of this order be sent to court concerned for necessary information, jail 

superintendent for compliance and be uploaded on District Court website as per rules.

Copy of order be given dasti, as prayed.

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

27.07.2020



FIR No. 400/19
State vs  Gopal Kishan @ Pali
u/s 186/353/302
P.S. Special Cell

27.07.2020

Present: Sh. Dharmender Yadav, Ld. Counsel for accused/applicant.

This is an application seeking release of original FDR filed by the surety.

It has been brought to the attention of this court that an order on this behalf 

was already passed by the Ld. Duty MM on 03.07.2020 passing an order for release of the 

FDR, however, the same could not be released as the original FDR was not traceable.

The  original  FDR has  been  produced  before  me  today,  annexed  with  a 

separate  order  seeking  report  from the  Jail  Superintendent  regarding  surrender  of  the 

accused vide order dated 29.05.2020.

Perusal of order passed by Ld. Duty MM on 03.07.2020 shows that report 

had already been received clearly stating that the accused had surrendered and had been 

admitted in Jail in terms of order dated 29.05.2020.

Accordingly, nothing remains to be adjudicated in the present matter.

Original FDR no. 855992 for a sum of Rs. 50,000/- dated 30.05.2020 be 

released to the surety Praveen Kumar herewith.

The present application stands disposed of.

Copy of this order be sent to court concerned for necessary information  and 

be uploaded on District Court website as per rules.

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

27.07.2020



FIR No. 137/20
State vs. Umesh Kumar
u/s 419/420/34 IPC
P.S. Special Cell

27.07.2020

Present: None.

Verification report received. Perused.

The address of the surety has been successfully verified.

Accordingly, bail bonds are accepted. Pay slip for the month of June 2020 

filed as liquidity proof of the surety is accepted.

Accordingly, the condition imposed on the acceptance of bail bonds vide 

order dated 18.07.2020 is lifted.

Present matter stands disposed of.

Copy of this order be sent to court concerned for necessary information, jail 

superintendent for compliance and be uploaded on District Court website as per rules.

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

27.07.2020



FIR No. VIII (AP)10/P&1/2642-B/19
Customs Vs. Rahul and Anr.
u/s 132 and 135
P.S. Customs

27.07.2020

Present: Sh. Vishal Chaddha, Ld. SPP for Customs.
Sh. S.Vijay Kant, Ld. Counsel for accused/Applicant.

This is an application seeking rectification of order dated 14.07.2020 by Ld. 

Duty MM, vide which the application of the accused seeking release of Jamatalashi articles 

i.e. mobile phone and passport was allowed. However, the order states that articles as per 

“personal search memo” be released to the applicant. Ld. Counsel for applicant states that 

the mobile phone and passport are not included in the personal search memo but in the 

Jamatalashi articles.

Ld. SPP for customs does not object to the present application.

Accordingly, in terms of order dated 14.07.2020, let the Jamatalashi items 

i.e. passport and mobile phone be released to the applicant.

Copy of this order be sent to court concerned for necessary information and 

be uploaded on District Court website as per rules.

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

27.07.2020



FIR No. 54/20
State vs Siddharth  (HR35J-9564) Bhagat
u/s 279/304
P.S. Chankyapuri

27.07.2020

Present: None.

This is an application on behalf of applicant Sawai Singh, S/o Sita Ram  seeking 

release of  vehicle  no.  HR35J9564,  on the ground that  the  same is  no longer required for the 

purpose of investigation in the present matter. 

Reply on behalf of State by IO received. Perused. It is affirmed by the IO that the 

State does not object to the release of the abovestated vehicle to the rightful owner.

Copy of RC has been annexed along with the present application.

In view of the directions laid down by Hon’ble SC in Sunder Bhai Ambalal Desai  

Vs. State of Gujrat, AIR 2003 SC 638 and by Hon’ble High Court of Delhi in Manjeet Singh vs 

State  Crl. M.C. No. 4485/2013 dated 10.09.2014 SHO concerned is directed to get prepared a 

detailed Panchnama mentioning the colour, appearance, Engine No., Chasis No., registered owner 

and other necessary details of the vehicle. The coloured photographs of the vehicle from different 

angles and also of the engine no. and the chasis no. of the vehicle, be also taken which shall be  

attested and counter signed by the complainant, accused and the owner of the vehicle.

Accordingly,  the  above vehicle  be released to  the  applicant  upon furnishing of 

security bond/indemnity bond as per valuation report of the vehicle to the satisfaction of IO/ SHO 

concerned, after confirmation of the ownership. In addition to the same, the applicant is further 

directed to file a written undertaking before the IO/SHO concerned stating that the above vehicle  

shall  not  be  used  by  him  in  contravention  of  the  directions  issued  by  Central  and/or  State  

Government concerned pursuant to the COVID-19 pandemic.

Copy of this order be given dasti, if prayed.

Panchnama alongwith  photographs,  valuation  report  etc.  shall  be  filed  in  the  court 

concerned along with final report. The present application is accordingly disposed of.

            

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

27.07.2020



DRI File No. 338/19
DRI Vs. Rajender Singh 

27.07.2020

Present: Ms. Pooja Bhaskar, Ld. Counsel for DRI through telephone.
Ms. Jayati, Ld. Counsel for applicant.

Parties jointly seek an adjournment on the ground that arguments cannot be 

addressed today.

Accordingly, put up on 30.07.2020.

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

27.07.2020



FIR No.89/18
State vs. Vikram
u/s 420/406
P.S.R.K. Puram

27.07.2020

Present: Sh. Uday Pal Chaudhary, Ld. Counsel for applicant through telephone.

This is a superdari application seeking for release of Rs. 17 lacs deposited 

by the accused through DD in favour of complainant.

Ld. Counsel seeks to withdraw this application.

Accordingly, the present application stands dismissed as withdrawn.

Copy be also sent to Court Concerned and be uploaded on the District Court 

Website as per rules.

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

27.07.2020



FIR No.351/19
State vs Rudra Chaudhary 
u/s 376/506 IPC
P.S. Kishangarh

27.07.2020

Present: Ld. Counsel for accused along with accused.

This is an application seeking surrender and grant of bail u/s 437 Cr.PC.

Ld. Counsel for accused submits that he seeks surrender of the accused in 

the present case, however, wishes to withdraw his prayer pertaining to grant of bail u/s 437 

Cr.PC presently. 

Heard.

Let accused be formally arrested and arrest memo be prepared accordingly. 

Custody warrants be also prepared.

The prayer pertaining to grant of bail stands dismissed as withdrawn.

Copy be also sent to Jail Superintendent for necessary information through 

all modes and be uploaded on the District Court Website as per rules.

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

27.07.2020



FIR No. 61/20
State vs. Ijad Ali
u/s 392 IPC
P.S. VK North 

27.07.2020
Present: None.

This is an application on behalf of applicant Ijad Ali's GPA Holder Mohd. 

Gufran seeking release of  vehicle no. DL1RM4896,  on the ground that the same is no 

longer required for the purpose of investigation in the present matter. 

Scanned copy of GPA of the vehicle received along with the application. 

Copy of RC annexed shows the owner to be one Jonanath Seth.

Reply on behalf of State by IO received. Perused.  The present application is 

objected to by the IO on the ground that the documents in the present matter have not been 

verified yet and some more time is sought.

I have perused the application as well as the reply, along with all supporting 

documents.

In view of the above, the present application stands dismissed.   

Copy of this order be sent to court concerned for necessary information and 

be uploaded on District Court website as per rules.

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

27.07.2020



FIR No. 0508/20
State vs Nisha 
u/s 365/342
P.S.Naraina

27.07.2020

Present: Ld. APP for the State through VC.
Sh. Rajesh Yadav, Ld. Counsel for the accused through telephone.

This is a regular bail application u/s 437 CrPC seeking bail of accused, Ms. 

Nisha who has been in judicial custody since 17.07.2020, on the ground that the accused 

has been falsely implicated and that she had no direct involvement in the present matter.

Reply to the said application received on behalf of IO strongly opposing the 

bail  application  on  the  ground that  the  accused is  involved in  a  heinous crime and if 

released on bail, she can hamper the investigation.

I have heard both parties and have perused the matter on record.

I have gone through the contents of the FIR and considered the arguments 

put forward. Owing to the gravity of the offence and the present stage of investigation, this 

Court is not inclined to grant bail to the accused. The present application stands dismissed.

             The present application is accordingly disposed of.

                                                                                               SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

27.07.2020



FIR No. VKN 231/20
State vs Sagar Sarasar
u/s 379/411/34
P.S.Sagarpur

27.07.2020

Present: Ld. APP for the State through VC.
Ld. Counsel for accused .

This is application u/s 437 of Cr.PC seeking  grant of bail to accused  Sagar 

Sarsar, S/o Rajesh Kumar, who has been in judicial custody since 21.07.2020 on the 

ground that he has been falsely implicated.

Reply to this application has been received on behalf of the IO. The present 

application has been opposed to by Ld. APP on the grounds that the accused might jump 

bail and commit further offence.

Heard. Record perused.

Keeping in mind the facts and circumstances in the present matter, accused 

is admitted to bail upon furnishing of personal and surety bond in the sum of Rs.10,000/-. 

The accused is further directed to comply with the directions of the IO 

regarding the present investigation.

Bail bonds along with surety bonds for a sum of Rs. 10,000/- furnished. 

Original property papers retained.  Bail bonds accepted till  31.07.2020. Address of the 

surety to be verified by the IO concerned.

This order be treated as release warrant.

Put up for verification report on 31.07.2020.

Copy of this order be sent to court concerned for necessary information, to 

the Jail Superintendent for compliance and be uploaded on District Court website as per 

rules.

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

27.07.2020



FIR No. 176/20
State vs Rahul Rana
u/s 419/420
P.S. Special Cell

27.07.2020

Present: Ld. APP  for the State through VC.
Sh. Sandeep Gupta, Ld. Counsel for the accused through telephone.

This is application u/s 437 of Cr.PC seeking  grant of bail to accused  Rahul 

Rana, who has been in judicial custody since 16.07.2020 on the ground that he has been 

falsely implicated.

Reply to this application has been received on behalf of the IO. The present 

application has been opposed to by Ld. APP on the grounds that the accused might jump 

bail and commit further offence.

Heard. Record perused.

Keeping in mind the facts and circumstances in the present matter, accused 

is admitted to bail upon furnishing of personal and surety bond in the sum of Rs.40,000/-. 

The accused is further directed to comply with the directions of the IO 

regarding the present investigation.

Accordingly, the present application stands disposed of. 

Copy of this order be sent to court concerned for necessary information, to 

the Jail Superintendent for compliance and be uploaded on District Court website as per 

rules.

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

27.07.2020



FIR No.303/20
State vs Akash @ Soni
u/s 379/411
P.S. Inderpuri

27.07.2020

Present: Sh. S.P. Sharma, Ld. Counsel for accused through telephone.

This is an application u/s 437 Cr.PC seeking regular bail.

Ld. Counsel seeks to withdraw the present application on the ground that the 

prayer has already been granted by Ld. Duty MM on 21.07.2020.

Accordingly, present application stands dismissed as withdrawn.

Copy of this order be sent to court concerned for necessary information, and 

be uploaded on District Court website as per rules.

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

27.07.2020



FIR No. 016288/20
State vs Unknown
u/s  379 IPC
P.S. Kishangarh

27.07.2020

Present: None.

This is an application on behalf of applicant Sunny Kumar, S/o Liladhar Mahto 

seeking release of vehicle no. DL8CAZ9997 Baleno-Megma Grey, on the ground that the same is 

no longer required for the purpose of investigation in the present matter. 

Reply on behalf of State by IO received. Perused. It is affirmed by the IO that the 

State does not object to the release of the abovestated vehicle to the rightful owner.

No copy of RC has been annexed along with the present application nor is anyone 

present on behalf of the accused/applicant/owner.

In view of the directions laid down by Hon’ble SC in Sunder Bhai Ambalal Desai  

Vs. State of Gujrat, AIR 2003 SC 638 and by Hon’ble High Court of Delhi in Manjeet Singh vs 

State  Crl. M.C. No. 4485/2013 dated 10.09.2014 SHO concerned is directed to get prepared a 

detailed Panchnama mentioning the colour, appearance, Engine No., Chasis No., registered owner 

and other necessary details of the vehicle. The coloured photographs of the vehicle from different 

angles and also of the engine no. and the chasis no. of the vehicle, be also taken which shall be  

attested and counter signed by the complainant, accused and the owner of the vehicle.

Accordingly,  the  above vehicle  be released to  the  applicant  upon furnishing of 

security bond/indemnity bond as per valuation report of the vehicle to the satisfaction of IO/ SHO 

concerned, after confirmation of the ownership. In addition to the same, the applicant is further 

directed to file a written undertaking before the IO/SHO concerned stating that the above vehicle  

shall  not  be  used  by  him  in  contravention  of  the  directions  issued  by  Central  and/or  State  

Government concerned pursuant to the COVID-19 pandemic.

Copy of this order be given dasti, if prayed.

Panchnama alongwith  photographs,  valuation  report  etc.  shall  be  filed  in  the  court 

concerned along with final report. The present application is accordingly disposed of.

            

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

27.07.2020



FIR No.013166/20
State vs  Unknown
u/s  379 IPC
P.S.Sagarpur

27.07.2020

Present: None.

This  is  an  application  on  behalf  of  applicant/owner  Suresh  Singh,  S/o  Ram 

Lakhan Singh  seeking release of  vehicle no. DL-9SL-8505,  on the ground that the same is no 

longer required for the purpose of investigation in the present matter. 

Reply on behalf of State by IO received. Perused. It is affirmed by the IO that the 

State does not object to the release of the abovestated vehicle to the rightful owner.

No copy of RC has been annexed along with the present application nor is anyone 

present on behalf of the accused/applicant/owner.

In view of the directions laid down by Hon’ble SC in Sunder Bhai Ambalal Desai  

Vs. State of Gujrat, AIR 2003 SC 638 and by Hon’ble High Court of Delhi in Manjeet Singh vs 

State  Crl. M.C. No. 4485/2013 dated 10.09.2014 SHO concerned is directed to get prepared a 

detailed Panchnama mentioning the colour, appearance, Engine No., Chasis No., registered owner 

and other necessary details of the vehicle. The coloured photographs of the vehicle from different 

angles and also of the engine no. and the chasis no. of the vehicle, be also taken which shall be  

attested and counter signed by the complainant, accused and the owner of the vehicle.

Accordingly,  the  above vehicle  be released to  the  applicant  upon furnishing of 

security bond/indemnity bond as per valuation report of the vehicle to the satisfaction of IO/ SHO 

concerned, after confirmation of the ownership. In addition to the same, the applicant is further 

directed to file a written undertaking before the IO/SHO concerned stating that the above vehicle  

shall  not  be  used  by  him  in  contravention  of  the  directions  issued  by  Central  and/or  State  

Government concerned pursuant to the COVID-19 pandemic.

Copy of this order be given dasti, if prayed.

Panchnama alongwith  photographs,  valuation  report  etc.  shall  be  filed  in  the  court 

concerned along with final report. The present application is accordingly disposed of.

            

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

27.07.2020



FIR No. 300/20
State vs Jitender 
u/s 411 IPC
P.S.Sagarpur

27.07.2020

Present: Ms. Ritu Munjal, Ld. Counsel for the accused through telephone.

This is an application u/s 437 Cr.PC seeking regular bail of accused Jitender 

on the ground that he has been falsely implicated in the present case and is a relative of the 

complainant.

Reply by IO received. However,  it  appears that the reply sent by the IO 

pertains to FIR no. 00300/2019 whereas the present case bears FIR no. 300/2020.

Let fresh reply be filed by the IO concerned in the present application within 

two days from today.

Copy of this order be sent to IO concerned through whatsapp, e-mail and all 

other modes. Naib Court is directed to take the necessary steps immediately. 

Put up on 29.07.2020.

Copy be also sent to Court concerned and be uploaded on the District Court 

Website as per rules.

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

27.07.2020



FIR No. 559/20
State vs Jitender 
u/s 411 IPC
P.S. Sagarpur

Present: Ld. APP for State through VC.
Ms. Ritu Munjhal, Ld. Counsel for the applicant through telephone.

This is application u/s 437 of Cr.PC seeking grant of bail to accused Jitender 

who has been in judicial custody since 15.06.2020 on the ground that he has been falsely 

implicated.

Reply to this application has been received on behalf of the IO. The present 

application has been opposed to by Ld. APP on the grounds that the accused, if released on 

bail, may repeat the offence and threaten the complainant. 

Heard. I have  considered the arguments and have perused the matter on 

record. 

Keeping in mind the facts and circumstances in the present matter, accused 

is admitted to bail upon furnishing of personal and surety bond in the sum of Rs. 20,000/-, 

from a local surety. The accused is further directed to comply with the directions of the IO 

regarding the present investigation.

Accordingly, the present matter stands disposed of. 

Copy of this order be sent to court concerned for necessary information and 

be uploaded on District Court website as per rules.

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

27.07.2020



E-FIR No. 000154 dated 24.11.2019
u/s 379/411 IPC
P.S. Chanakya Puri

27.07.2020

Present: Sh. Vishal Tiwari, Ld. Counsel for accused along with surety.

Bail bonds and surety bonds have been furnished in compliance of order 

dated 24.07.2020 of Ld. Duty MM. 

Original  FDR No.  691160  in  the  name  of  the  surety  for  a  sum of  Rs. 

10,000/- dated 27.07.2020 has been furnished today.

Heard. 

Bail bonds are accepted. FDR no. 691160 retained.

This order be treated as release warrants.

Copy be also sent to Jail Superintendent for necessary information through 

all modes and be uploaded on the District Court Website as per rules.

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

27.07.2020



FIR No. 458/10
u/s 420/468/471 IPC
P.S: IGI Airport

27.07.2020

Present: Sh. R.S. Mann, Ld. Counsel for accused along with surety.

Bail  bonds  furnished in  accordance  with  order  dated  23.07.2020 by Ld. 

ACMM, PHC/ND. Original savings bank passbook with account balance of Rs. 50,000/- as 

on today annexed.

Same is retained in original.  Bail bonds stand accepted.

This order be treated as release warrants.

Copy be also sent to the Court Concerned, Jail Superintendent for necessary 

information through all modes and be uploaded on the District Court Website as per rules.

                                 

                                                                            SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

27.07.2020



FIR No. 433/20
State vs DL-95BQ-3225
u/s 279/304 IPC
P.S. VK South

27.07.2020

Present: None.

This is  an application on behalf  of  applicant/owner  Sh. Satish Kumar seeking 

release of vehicle no. DL-9SBQ-3225,  on the ground that the same is no longer required for the 

purpose of investigation in the present matter. 

Reply on behalf of State by IO received. Perused. It is affirmed by the IO that the 

State does not object to the release of the abovestated vehicle to the rightful owner.

Copy of RC has been annexed along with the present application.

In view of the directions laid down by Hon’ble SC in Sunder Bhai Ambalal Desai  

Vs. State of Gujrat, AIR 2003 SC 638 and by Hon’ble High Court of Delhi in Manjeet Singh vs 

State  Crl. M.C. No. 4485/2013 dated 10.09.2014 SHO concerned is directed to get prepared a 

detailed Panchnama mentioning the colour, appearance, Engine No., Chasis No., registered owner 

and other necessary details of the vehicle. The coloured photographs of the vehicle from different 

angles and also of the engine no. and the chasis no. of the vehicle, be also taken which shall be  

attested and counter signed by the complainant, accused and the owner of the vehicle.

Accordingly,  the  above vehicle  be released to  the  applicant  upon furnishing of 

security bond/indemnity bond as per valuation report of the vehicle to the satisfaction of IO/ SHO 

concerned, after confirmation of the ownership. In addition to the same, the applicant is further 

directed to file a written undertaking before the IO/SHO concerned stating that the above vehicle  

shall  not  be  used  by  him  in  contravention  of  the  directions  issued  by  Central  and/or  State  

Government concerned pursuant to the COVID-19 pandemic.

Copy of this order be given dasti, if prayed.

Panchnama alongwith  photographs,  valuation  report  etc.  shall  be  filed  in  the  court 

concerned along with final report. The present application is accordingly disposed of.

            

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

27.07.2020



FIR No. 195/20
State vs. Akash @ Ajju @ Ajay
u/s 379 IPC
P.S. Special Cell 

27.07.2020

Present: Sh. Deepak Tyagi, Ld. Counsel for accused.

Reply  received  from  the  jail  Superintendent.  Perused.

It is stated that the accused Akash @ Ajju@ Ajay, S/o Sh. Vinod Kumar has 

not been released as he is detained in another case,  FIR number 836/2019, u/s 379/411 

IPC, PS-Maurya Enclave.

Ld. Counsel for accused has been apprised of the same.

Accordingly, the present application stands disposed of.

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

27.07.2020



FIR No. 0167/20
State vs Nasir Khan
u/s 419/420/406/120 B IPC
P.S. Special Cell

27.07.2020

Present: Counsel for accused with surety.

Bail bonds were accepted vide order dated 26.07.2020 and release warrants 

were sent, however, objection has been received from Deputy Superintendent, Jail No. 8/9, 

Tihar stating that the Sections mentioned in the previous order were not accurate.

I have perused the record.

Accordingly, correct Sections have been mentioned in this order.

This order be treated as release warrants in terms of previous order dated 

26.07.2020.

Copy be also sent to Jail Superintendent for necessary information through 

all modes and be uploaded on the District Court Website as per rules.

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

27.07.2020




